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THE HIGH COURT OF MEGHALAYA 


AT SHILLONG 


CIRCULAR 

C.L.No.toHCM.II/ 89/ 2014/ 1608 Datcd,Shillong 5th May,2017 


It i!:i hereb\ notified to all l'Oilt'l'l'l1l'd that the modilied 

guidelines with n.•gard tu complaints l'L'l'l'i\'l'd against the members of 

Subordinate Judiciary, arL' a~ undL•r: 

(a) The complaint making allegations a~ainst members of the 

Subordinate Judician·
• 

in the State should not be entertained and no action 

should be taken thereon unless it is acconqHtllil·d by a duly s·worn Affidavit 

and/or verifiable nwterialto subslantialt• the a ll egations made therein. 

(b) If action on such complaint meeting the above requirement is 

deemed necessar), authenticity of the complaint should be duly 

ascertained and furllll'r steps tlwreon should be taken onl} after 

satisfactiOil of the l'OillJ>l'tt•nl <~uthorit) dt·signatl'd by thr Chief Justin•. 

(c) If the abuw n.·quirements ar1.• not co111plied \\ith, the complaint 
• 

should be filed/lodged \\ilhout taking an} '>ll'ps thereon. 

B'• order 

REGISTRAR GENERAL 
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